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1. (1) Thl.s Act may be called the Suita Vaiuauan (Gujarai Extension .md Short
Amendment) Act, 1964. :

PART IV o
and Regulations made by the Governor. L

The following Act of the Gujarat Législature, having been assented to by the

President on the 3ist October 1964 is hereby published for general information.

AKBAR S. SARELA,
Secretary to the Government of Gujarat,
* Legal Department.
| GUJARAT ACT NO. 31 OF 1964,

(First pubhshcd after having received the assent of the President in the

Cu;arat Government Gazelte” on the llth Ndvcmber 1964).

An Act, ‘further to’ amend the Suits Valuation Act, 1887 for the purpose
" of extending it to the Saurashtra area of the State of Gujarat and
for certain other purposes. '

Itis he_reby enacted in the Fiftecnlh Year 01.' the Republic of India, as follows: -

L shall come into force on such date as the State Government may, by

notification in the Official Gazette, appoint.
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A;ncnu:nent 2. Section 1 of the Smts Valuation Act 1887 (hereinafter referred to as “the Valé,of
:';’f ;?t w%q[ principal Act”) shall be. rcnumbered as sub-section (1) thcrcof and in that section— "

of 1987.
(I) after sub-seclion- (1), the fol!owing sub-sectién shall be imserted,
namely: — . . ' . '
- “(2) This Act as in force in the Bombay area and the Kutch area of the
Statz of Gujarat immediately before the commencement of (ke Suits Valuation Gnj. 31
(Gujarat Extension and Amendment) Act, 1964, shall also extend to the of
Saurashtra area of the Slate of Gujarat.”™; 1994,

(2) in the margmal note, for the word “Title” the words “Title and extent
to State of Gujarat™ shall be substituted.

Awendeent 3. In section 3 of the principal Act, in sub-section (I}, for the words ﬁgures,

iretiiond ggbrackets and letter “the Court-fees Act, 1870, section 7, paragraphs v and vi, and

1887. . parageaph x, clause (d)” the following shall be substituted, namely:—
. - - %
“clause (d) of paragraph (iv), paragraphs (v), (vi} and (vif} and. clause (cf ,Q%L

paragraph (i), in section 6 of the Bombay Court-fees Act, 1959”, - V1 of
. ‘ 1059, .

Amendment 4, In section 4 of the principal Act, for the words and figures “the Court-fees
i’e?,tﬁ'}‘z; Act, 1870, scction 7, paragraph iv, or Schedule II, arucle 17, the following shall

1887, he subsmulcd namely: —

" sclause (c), (o), (g), &) or (j) of paragraph (iv) in section 6 of, or Article 3, 4
5 or 7 in Schedule 1 or clause (} of Aricle 23 in Schedule II, to'the Bombay 1
Courifees Act, 1959, 3w

Doletion of H. Section 6 of the principal Act shall be deleted.
- seobion - & aof o . '

Aet ¥VIE of - | : -

- 1987,

- *

Amondment 6, To section 7 of the prmc1pal Act, the follomng proviso shall be added,
of sootion 7 of
Aot VIE of name!y —
T 1887, .
“Prowded that, in the Saurashtra area of the State of Gujarat it shall come G':f,’l
“into.force on the date of the coming into force of the Suita Valuatlon {Gujarat 1964,
Extelmon and Amendment) Act, 1964 " :
A‘mnqment 7._ In section 8 of the principal Act, for the words, ﬁgﬁres, brackets and letter
fx’.“ %?8,2;41113 Coutt-fees Act, 1870, section 7, paragraphs v, vi and ix, and paragraph x,
1887, clause (d), court-fees are payable ad valorem under the Court- l.'ees Act, 1870,"

the following shall be subshtutcd namcly —
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“clause (d) of paragraph {iv), paragraphs (v), (vi), (vif} and (x) and clause {d) of
fx“‘;‘( - paragraph (xi} in section 6 of the Bombay Court-fees Act, 1959, couri-fees are
. Vg%f payable ad valorem under the Bombay Court-fees Act, 1959,”.

8.- In section 9 of the pnnqpa! Act, for the words, figures, brackets and letter Amendume
“the Court-fees Act, 1870, section 7, paragraphs v and vi, and paragraph x, zﬁ?“;,?ﬁ'
clause (d),” the followmg shall be substituted, namely:—." _ 1887

“clause (d) of paragraph (iv), paragraphs (v), (v} and (vify and cl;uuse (d) ol

..xlifkmq- aragraph {xi) in secuon 6 of the Bombay Court-fees Act, 1959,". -

Vi of
1959. ‘ . . .
9. fn section 11 of the principal Act, o . Amondms
: ' of ssotion
. of Acs V]I
oo : S S 1887.
(1) in sub-section (), for the words and figures “section 378 of the Code of
¥ o Civil Procedure” the words and figures “section 99 ot the Code of Civil

1908, Procedure, 1908 shall be substituted:

{2) in sub-section (9, for the words and. figures “section 622 of the Code
V of of Civil Procedure” the words and figures “section 115 of the Cods of Civil
- 1908, Procedure, 1908” shall ‘be substituted; o :

(3) to sub-section (3), the following proviso shali be added, namely —

) “Provided that, in the Saurashtra area of lhe Slate of Gujarat, it shall

duj. 31 come into force on the date of the coming into force of the Suits Valuation

m‘a‘; (Gujarat Extension and Amendment) Act, 1964,”.

. Vilof 10 The Suits Valuation Act, 1887, as adapted and apphed to the Saurashuaw a
oL - area of the State of Gujarat by the State of Saurashtra (Application of Central

%rgv and Bombay Acts) Ordmancc, 1948, is hereby rcpealed

of

1948,

-

vaxded that such repeat shall not affect—

() the previous operatlon of the Act so repealed or anything duly dons or
suffered thereunder, or :

(i} any right, privilege, obhganon ot habﬁ]ty acquired, accrued or incur-
red under the Act so repealad.
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